193 Written Answers

srrert i F T ¥ SR 66,22,546 TR
faee )

AT Wo¥, TRl T ol @sde @
A TR Y I T s gema
it wee A€ ¥ 9w v ¥ sEifw A
e a8 ven I T ¢ g S
a9 & wf e 1w 9w @ kM
;nﬁaumamﬁau%mﬁmm
]

I 11 o i T & s svEm,
s, e, AT, fisi, fifan, ofied
qe, signm @R Freem @, Tgu ik AR
@, T 3k @F aw WAt ¥ anfwm
SFEE af g ST @ § 9w s ot SR
@ wa B} 9 ¥ W@ @ o

(M) T fafus wera 3k wow A/
Ffirs o wfieell A fGfia fifies germr
FrRd Y BF A% e, Rt W 3w
sk ffies werar ok s wemr wER
Frbpdl o W oS, ¥ FwataET % fog
N e yEE WE BN W Ry ad %
AR ® v fifis ar wieRw gw i
e QoW @R

A el % fou 39 w9 § R @ Al
Qg HEeA T R S @)

(=) T o= i afuao 3 95
svefita fem 3 f6 X sfofea fif/ =g Pt
i 1998-99 ¥ fore 7§ 7gem Weraa A e
T R TR T fofus ¥ wfvewe 3
firdra o 1996-97 2R 1997-98 WF F <A
Gellga o @ F9Q F TR eradl # TH
19 7 wu A v FH aw g e ol
1998-99 ¥ A IWH IWM FW F fow
SR gl % R sl e @ @
T SRRl 39 o AJEH WER TR
# pla: soim W o X wmd W ow R

[9 JUNE 1998]

to Unstarred Questions 194

aufy, ToeA oo s Wi 3
TuR ShER ¥ fae 4.50 Tr@ TE A IEA
s & fog o w1 3o @ R s aRa
¥ serm AEeE ¥ e ok wim fafew
a1 wiusw ¥ FEEH oAy, HAAA Fe
agfd v T HFR T I A * A 25
o we A U R oW G R

High Courts Functioning in the Country

1485. SHRI S.5. AHLUWALIA: Will
thc Mnister of LAW AND JUSTICE be
pleased to state:

(a) the total number of High Courts
functioning at present in the country with
details of each High Court, its benches
and sanctioncd strength of Judges
therein;

{(b) the States which do not have their
own High Court but jurisdiction of other
High Court has been extended to such
States; and

(c) the reasons for not providing High
Court in these States despite clear Con-
stitutional provision that each State shall
have its separate High Court?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS AND THE
MINISTER OF SURFACE TRANS-
PORT (SHRI M. THAMBI DURAI):
(a) and (b) A statement giving the requis-
ite information is enclosed. (see below)

(c) Article 214 of the Constitution of
India provides that there shall be a High
Court for each State. However, Article
31(1) of the Constitution also provides
that parliament may be law establish a
common High Court for two or more
States or for two or morc States and a
Union territory.

Statement

High Courts Functioning in the Country

SL High Court Sanctioned Principal seats  Jurisdiction Benches
No. strength

1 Allahabad n Allahabad Uttar Pradesh Lucknow
2.  Andhra Pradesh 38 Hyderabad Andhra Pradesh -—_
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Sl High Court Sanctioned Principal seats Jurisdiction Benches,
No. strength
3. Bombay 60 Bombay Maharashtra, Goa, Daman Nagpur, Aurangabad
& Diu, Dadra & Nagar and Panaji
Haveli
4. Calcutta 48 Calcutta West Bengal, Andaman —
& Nicobar Islands
S. Delhi 31 New Delhi Delhi -
6. Gauhati 18 Gauhati Arunachal Pradesh, Imphal, Shillong,
Assam, Manipur, Aizawi, Kohima &
Meghalaya, Mizoram, Agartala
Nagaland & Tripura
7. Gujarat 34 Ahmedabad Gujarat -
8. Himachal 8 Shimla Himachal Pradesh —
Pradesh
9. Jammu & 14 Srinagar Jammu & Kashmir —
Kashmir
10. Karnataka 39 Bangalore Karnataka —
11 Kerala 28 Ernakulam Kerala & Lakshdweep —
12 Madhya Pradesh 34 Jabalpur Madhya Pradesh Indore & Gwalior
13. Madras 40 Chennai Tamil Nadu, Pondicherry _
14, Orissa 15 Cuttack Orissa —
15. Patna 37 Patna Bihar Ranchi
16. Punjab & 37 Chandigarh Punjab, Haryana & —
Haryana Chandigarh
17. Rajasthan 32 Jodhpar Rajasthan Jaipur
18 Sikkim 3 Gangtok Sikkim —

Proposal to ban Opinion Polls/Surveys

1486. SHRI SITARAM KESRI: Will
the Minister of LAW AND JUSTICE be
pleased to state:

(a) whether Government is aware ab-
out the criticism by various sections of
the society with regard to the opinion
polls/surveys etc. carried out before the
polls;

(b) if so, whether Government propose
to put a ban on such opinion polls/
surveys; and

(c) if not, the reasons therefor;

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS AND THE
MINISTER OF SURFACE TRANS-
PORT (SHRI M. THAMBI DURAI);
(a) to (c) The Election Commission of
India had received representations from
various political parties and other con-
cerned that Opinion Polls and Exit Po!™

and publication of their results, when the
election process is on, should be stopped,
so that no political party or candidate
suffers adversely or gains an undue ad-
vantage.

The Commission, after carefully ex-
amining the matter, issued orders where-
by restrictions were laid in respect of
publication and dissemination of results
of opinion polls/exit polls. The Commis-
sion however, did not put a ban on
conduct of such polls/surveys, etc. The
Commission’s order way however, chal-
lenged in the courts and is presently
subjudice.

Vacancies of SCs/STs in Supreme Court
and Various High Courts

1487. SHRI MOHINDAR SINGH
KALYAN: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) the number of SCs/STs appointed
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